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The Status of Implementation of Recommendations contained in
Seventh, Eighth and Ninth Reports of the Department-related
Parliamentary Standing Committee
on Health and Family Welfare.

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI
RAMDOSS): Sir, | beg to lay a statement regarding status of implementation of the
recommendations contained in the Seventh, Eighth and Ninth Report of the
Department-related Parliamentary Standing Committee on Health and Family
Welfare.

PRIVATE MEMBERS' RESOLUTIONS

Re. Providing Employment to Educated Youth and relief to unemployed
Youth till they are employed—contd.

MR. DEPUTY CHAIRMAN: Hon. Members, the Mover of the Resolution Shri
Datta Meghe, wishes to withdraw the Resolution. The Mover, Shri Datta
Meghe, is not present in the House today. If the House agrees, | shall now put
the Resolution to vote. The question is,

"Having regard to the fact that the number of unemployed youth has been
increasing year by year and the Government have not been able to
generate sufficient employment in the country even for those who possess
technical qualifications like engineering, medical etc., this House urges
upon the Government to come up with some schemes for providing
employment or in the alternate provide relief to all unemployed youth till
they secure employment.”

The motion was negatived.

Re. Removal of difficulties being experienced by various States while
Delimiting Constituencies

SHRI'V. NARAYANASAMY (Pondicherry): Sir, | beg to move the following
resolution:—
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"Having regard to the fact that:—

1.

the Delimitation Act was passed by Parliament and the process of
delimitation has already started in various States and they are facing a lot of
difficulties in implementing the provisions of the Delimitation Act;

. several representations have been received from various States and even

from the legislators stating that since population was the criteria adopted for
delimiting the constituencies, ignoring other conditions prevailing in various
States, the basic structure of the constituencies is being changed;

. in North-Eastern States there are various districts covering larger area of

lands with less population;

. if population criteria is adopted for delimiting the constituencies, the cities

get more representation than the rural areas because of the high
concentration of the population; and

. the elected representatives who have become Associate Members of the

Delimitation Commission have not been given the powers of voting at the
time of taking decision under the Delimitation Act, which infringes the rights
of the Members.

This House resolves that--

a.

d.

the Government should look into the practical difficulties being
experienced by various States while delimiting the constituencies.

. apart from the population criteria, topography of the area, ravines,

rivers, districts and communities should also be considered for
delimiting the constituencies;

. the elected representatives who are Associate Members, should

also be provided with voting power so that their views are properly
represented in the Delimitation Commission; and

the Delimitation Act should be amended accordingly.

MR. DEPUTY CHAIRMAN: Now, Shri Jesudasu Seelam.
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SHRI V. NARAYANASAMY: Sir, | wish to speak on the Resolution.
..(interruptions)...

MR. DEPUTY CHAIRMAN: The Resolution itself contains a lengthy
explanation.

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, he
must be allowed to explain, otherwise, nobody would support it.
...(interruptions)...

SHRI V. NARAYANASAMY: For the benefit of the House, | shall have to
explain it, Sir.

Sir, this is a very important Resolution, where | can say that the political
parties are together. They are together, irrespective of whether they belong to
the Ruling Party or the Opposition Party, whether they belong to Delhi or to
Andhra Pradesh, because the issues involved are very serious in nature. The
Government of India, from time to time, appoint a Delimitation Commission,
for the purpose of giving representation to the Scheduled Castes and
Scheduled Tribes and also, to the backward regions and city limits. Moreover,
it takes twenty years to delimit constituencies. In 2002, the Delimitation Act
was passed by Parliament for delimitation of constituencies and it was
adopted by both the Houses of Parliament.

Sir, the point is that while delimiting constituencies, the Government
never interferes; it is to be done by the Delimitation Commission with
assistance from the Election Commission of India. The process has been
notified in the Act and the procedure has been envisaged.

Sir, the reason why | was prompted to bring this Resolution to this August
House, is that while implementing the provisions of the Delimitation
Commission, the guidelines enunciated, the procedure to be followed, and the
rules to be implemented are not being properly followed. The hon. Law
Minister is present in this August House. The kind of representations that the
Law Ministry has received, and the hon. President of India has received from
public representatives, whether it be Members of Parliament or legislators and
also from the common public, is a matter of concern for all of us. There is no
quarrel that the constituencies have to be delimited on the basis of population
in view of population explosion. But, Sir, there is one criterion that needs to be
considered by the Government and also the Delimitation Commission. Take
the case of North-Eastern States. In the
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North-Eastern States, the State capital, the population is concentrated. If one
goes to the other districts, the population is scattered, where in a village, there
are only 50 families and in another village, there are 100 families. In another
villages, there are hundred families. The area is so spread that the constituency
has become very big. In the case of city, in the North-Eastern States, whether it
is Meghalaya, Manipur or Mizoram, the constituency in the town limit is
increasing, and the constituency in the rural area is decreasing because the
population has been considered as a criteria for the purpose of delimiting the
constituency. It is not only with the North Eastern States, it is also with other
States whether it is Delhi, Mumbai, Kolkata, Chennai, Bangalore or Hyderabad.
Now, there are eight constituencies in the urban limit in Bangalore. It has
become twelve constituencies. The limit has been frozen; the total number of
constituencies has been frozen. If they are 224, then they are 224 only. But, Sir,
more representation has been given to the urban areas are compared to the
rural areas. The Government has to find the balance for this. In the urban limit of
Delhi, there is one constituency, that is, outer Delhi. Its total population is
more than 25 lakhs. But in the other constituencies, it is only ten lakhs. For
example, in Hyderabad the population is more in the city limit and the
population in the semi-urban area is less. The division is on the basis of
population alone. In the urban limits, the constituencies are being increased and
in the rural areas the constituencies are being reduced. The Delimitation
Commission decides the size on the basis of Section 9 of the Delimitation Act.
Section 9 of the Act very clearly mentions," The Commission shall, in the
manner herein provided, distribute the seats in the House of the people allotted
to each State on the seats assigned to Legislative Assemblies of each State has
readjusted on the basis of 1971 Census to single member territorial
constituencies and delimiting them on the basis of Census figures as
ascertained in the Census held in the year 2001 having regard to the
provisions of the Constitution, the provisions of the Act specified in Section 8 on the
following provisions, namely, all constituencies shall, in as far as practicable, be
geographically compact areas and delimiting them on the basis of physical
features, existing boundaries of administrative units, facilities of communication
and public convenience." This-is one version. Secondly, every Assembly
constituency shall be delimited as to fall wholly within one Parliamentary
constituency. The constituency in which seats are reserved for Scheduled
Castes and the Scheduled Tribes shall be
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distributed in different parts of the State and located, as far as practicable, in those
areas where the total of their proportional population is the largest. Sir, this is not
being followed. My complaint is that even this provision, which has been
enunciated in Section 9, has not been followed. | received several representations
as a Member of Parliament. The Delimitation Commission also received several
representations from various Legislators, Members of Parliament and also from the
general public because they have to consider one Parliament constituency as
one unit or district as one unit or the whole State as one unit. Now, Sir, | come to the
composition of the Delimitation Commission. There is one Chairman of the
Delimitation Commission, one member from the Election Commission and the third
is the State Election Commissioner appointed by the State Government. There
are three members in the Delimitation Commission. Now what is the procedure
that they follow? The compile the data and also maps. Secondly, they prepare
the draft working paper on delimiting the constituencies and consult the State
Election Commissioners. Thirdly, they consult with the associate members.
Associate members are 10 from each State—five from Parliament and five from the
Assembly appointed by the hon. Speaker of the respective Legislative Assembly. In
the case of smaller States, it is only five members. The associate members have
no voting right. They go for public hearing, where the view of all political parties and
public are heard and then they give final notification. Then, they go to public
hearing. There, all the political parties and public views are heard and finally,
they give the final notification. So far, the Delimitation Commission has
completed the delimitation process in some States, especially the States like
Goa, Kerala, Tripura, Mizoram, Rajasthan, West Bengal and Union Territory of
Pondicherry. The delimitation process in respect of Chhattisgarh, Himachal
Pradesh, Maharashtra, Orissa, Punjab, Sikkim and National Capital Territory of
Delhi is going on. In other States also, the process is going on. Sir, here, we find
the constituency, take the case of State Capital, where the constituencies have
been increased on the basis of population only—I stress the point ‘only
population— leaving alone the topography and geographical conditions of the
district. Thirdly, Sir, points like the river area, whether rivers are there, and moreover,
whether the people can reach the other destination, if it is the North-eastern region,
have not been considered. It is a very pathetic situation. When the public
representatives go before the Delimitation Commission and when they
represent the matter, it is heard only for the namesake. | want to tell the
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hon. Minister when the Associate Members go there, they represent the
grievances of the Members collectively, irrespective of the party, it is not being
considered. It is totally ignored. Why? It goes to the advantage of the ruling
Government because the recommendations and the drawing of the map,
identifying of the constituencies, dividing of the constituencies is done by the
State Election Commission. When it comes to the Delimitation Commission,
they do only cosmetic changes. They don't go into the real nitty-gritty. They
don't go into the real issues which are involved. Therefore, Sir, several
representations have been received before the Delimitation Commission and
also before the Government of India. Sir, what happened is that when the
population is to be considered on the basis of SC and ST population, they go
according to their own mercy. If there is 25 per cent SC population in a
constituency which has to be notified as Scheduled Caste constituency for
SC, they don't do it. They show it as 20 per cent only. It is the case with other
States also. Not only that, in Pondicherry also, we have several difficulties. |
appeared before the Delimitation Commission and we represented the case.
What they have done is that in one area, they reduced the constituencies.
When they take it as Parliamentary constituency unit, or a district as a unit,
that number of the constituencies should not be reduced. Sir, we have got 21
constituencies in Pondicherry, six constituencies in Karaikal, two
constituencies in Mahe, one constituency in Yanam. They simply take only
population criterion. They have reduced one constituency in Karaikal region,
one constituency in Mahe region and they have added two constituencies in
Pondicherry against the wishes of the people of the State. Because they have
fixed 27,000 population as one unit. That 27,000 population is available in that
particular area. As ten per cent plus or minus is relaxable and when they have
ten per cent plus or minus, for the purpose of the population alone, when
exactly specified population exists, for the purpose of dividing the
constituencies as six units, they have ignored the recommendation or
suggestion made by the Associate Members and they have said that they
would make five constituencies. In other area, they have taken away one
constituency. The issue has flared up. Even the common people are sending
their representations that one of their constituencies is being taken away.
Therefore, Sir, there is a procedural malfunctioning because the procedure,
that has been adopted, varies from one State to the other because the
Delimitation Commission has to follow the guidelines, the rules and
procedures for all the States according to the rules framed and
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the Act itself. As | said, Sir, section 9 very clearly mentions that the geography of the
area has to be considered. When a State is scattered, the geography is very important.
That has not been considered. It has been ignored. And, even when one constituency has
population of 27,000 as a unit, when that specified population is available, they have cut
one constituency in another area.

Sir, the public representatives, who represented before the Delimitation Commission,
told me that the injury caused to them has to be compensated. But they did not
bother, they simply said, this is our final decision. Unfortunately, Sir, the decision taken
by the Delimitation Commission cannot be challenged in a court of law. When the
hon, President gives his consent, it is Final. Sir, there are real issues which have been
involved, and, one is about the North-Eastem States which are facing problems because of
the urban concentration, which is there. Suppose, in one assembly constituency, they
have to cover about one hundred square kilometres in the tibal area, and, if in another
constituency, in one town itself, where there are three, four assembly constituencies, what
will be the extent of the problems that those tribal people have to face. We will have to
see from that angle also. We have to see to it because we cannot equate the North-
Eastem States with the other States in the plain areas.

Therefore, Sir, this issue has become relevant. It has to be addressed very
carefully because the tribal people are very sensitive people.

Moreover, when the representation given to the people in one area is
taken away, the kind of revolt that is coming from that area has to be seen.
You know pretty well about Bangalore rural, and, then Bangalore urban. Sir,
urban constituencies are increasing while the rural constituencies are being
reduced. Take the case of Hyderabad, our hon. Member knows, where this is
the only issue where the Congress Party and the TDP are together in Andhra
Pradesh. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There also, you are ...(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, normally, if the Whip of
the Ruling Party moves a Resolution, we feel it is an official resolution. | am
here to oppose it.

SHRI V. NARAYANASAMY: Sir, this problem is there in Delhi also. Sir,
there are about seventy assembly constituencies in Delhi and the population
is about... (Interruptions)...
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SHRI V. NARAYANASAMY: Okay, there is no problem. Sir, there is an inherent
defect in implementation by the Delimitation Commission. The issues involved
are sensitive issues. It is not only the question of drawing the boundaries on the
map only. Various other aspects have to be seen. The sentiments of the tribal
people have to be seen. The urban areas have to be seen. The geographical
conditions of the places have to be seen. The ravine, rivers and also the
accessibility of the people have to be seen. Apart from that, the Delimitation
Commission has to consider the representation that is there.

Sir, here, | would like to mention a very important point. The associate
members should also have the voting right. The reason why | am stressing this
issue is that the Chairman of the Delimitation Commission, the members of
the Election Commission take decisions by majority, and, the State Election
Commissions join them. The representation, which has been made by the
associate members, has been thrown into the dustbin. The genuine grievances,
genuine issues that are raised by the elected representatives have to be
addressed by the Delimitation Commission. Let the hon. Minister inform the
House as to how many representations did the Law Ministry receive from various
States, especially, Orissa, Madhya Pradesh, Tamil Nadu. Sir, in one State, the
associate members resigned enmass. They don't want to participate in the
Delimitation Commission because of — | don't want to use aggressive words —
the attitude of the Delimitation Commission. Sir, the public representatives,
whether they are the Members of Parliament or the Members of State
Legislatures, represent the will of the people. Yes, they have some grievances
because their constituencies are being ignored. | don't want to go into that
aspect. | go into the common aspect, the common aspect of proper representation
to the people in a proper manner as provided in the Delimitation Act.
Therefore, they should also be given the voting right. The complaint that has
been received from the public representatives has to be considered. The
Delimitation Commission should not ignore it. Sir, in our party, the Congress
Party, our hon. Member, Shri Seelam is coordinating with our Member States in
the Delimitation Commission for the purpose of redressal of grievances. They are also
aware how the representation has been received by the party from various States
also. Therefore, it is a very serious matter
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which has been a burning issue. The Delimitation Commission does not bother
about anybody. They have finished it in six States. They will finish everything. In
the next Parliamentary election, it has to be implemented. While implementing it,
there will be hue and cry from the public, from the Members of Parliament and
from the Legislators. At that time, there will be chaos in this country. Therefore, it
is high time the hon. Minister should consider amending the Delimitation Act,
giving the proper thought and following the proper procedure. All the sections of
the society have to be given proper representation. The spirit of the Delimitation
Commission has to be fully implemented. It should not be under whims and
fancies of certain people, certain groups of people. Therefore, Sir, they should
work in an unbiased manner in giving representation, hearing the representations of
the various people and seeing that justice should be done irrespective of the political
affiliations. This is my submission, Sir. Therefore, | move this Resolution, Sir. |
want this House to adopt the Resolution unanimously, so that the hon. Minister
may consider it. Thank you, Sir.

The question was proposed

MR. DEPUTY CHAIRMAN: Thank you, Mr. Narayanasamy for bringing this
important Resolution in the Council of States regarding the delimitation of the
Councils. Hon. Members, time limit of speech is, no speech in Resolution,
except the permission of the Chair, shall exceed 15 minutes in duration, provided,
the Mover of the Resolution, when moving the same, when he is speaking for the
first time may speak for 30 minutes. This is the rule. | am reminding you. Now,
Mr. Jesudasu Seelam. You have not more than 15 minutes.

SHRI JESUDASU SEELAM (Andhra Pradesh): Hon. Deputy Chairman, Sir, |
stand to support this Resolution. | agree with the hon. Member, Shri
Narayanasamy, who gave a detailed account of difficulties which the various States
have been facing. | have the fortune of associating with this work for the last four
years. | would like to bring to your kind notice, without repeating the points which have
already been brought to the notice of this House by hon. Narayanasamyji, Sir, why
this delimitation exercise has been taken up. It is an obligation under the
Constitution of India that every ten years, we have to delimit our constituencies,
after the Census operations are over. But, for various reasons, somehow, we could
not do the last delimitation exercise. The last delimitation exercise was taken up
immediately after the 1971 Census. This exercise was completed in 1976 and the
elections
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in 1977 were conducted with the new Delimitation Act. So, for the last nearly 35
years, it has been due. We should have done this delimitation exercise. It has
been long due, Sir. So, what is the rationale? The rationale is, some of the
examples have been given by Mr. Narayanasamy, there are certain
constituencies which have vast population, way, up to 30 lakh people, and there
are certain Parliamentary constituencies which have a very limited population. So,
there was a need for rationalising this population and making all the Parliamentary
constituencies more or less equi-populous. That is number one.

Secondaly, Sir, there is an obligation that the Constitution of India lays down,
that is, the representation of the Scheduled Castes and the Scheduled Tribes should
be in proporation to their population. So, there is a need to correct that imbalance
which is presently existing to give proportional representation to SCs/STs
according to their population. So, that is the second criterion. Based on these two
principles, the Delimitation Act was passed by Parliament in 2002. But, because
some objections were raised to take the 2001 Census, because the earlier
amendment was passed on 1991 Census, again the Delimitation Act was amended
and the Delemitation Act 2003 was brought in to take the figures of 2001 Census. So,
that being the case, Sir, how to go about? Section 9 of the Act clearly indicates
how the Delimitation Commission would be. As rightly pointed out by the Mover of
the Resolution, the Chairman would be from outside. One of the Members of the
Election Commission will be the Delimitation Commission Member and one
Member from the State Election Commission would be ex-offico Member. There
are three ex-office Members, Sir.

Then there is problem regarding functioning the Commission. Sir, nobody is taking
about the Act. Nobody is talking about the provisions. On how the Commission
functions, how it associates members from each State, and what are the
difficulties, the disparities, and the problems of the people, a detailed account has
been given by the hon. Member. Basically, | would like to categorise these
disparties in four ways. | do not share the hon. Members views fully, because
wherever possible the Delimitation Commission does accommodate the geniune
problems. Sir. problems are in both the ways.

Some of our hon. Members insist that they don't want to change their
constituencies in any way. All the boundaries should be intatct. Sir,
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sometimes it is also unreasonable. Sir, we should also, while saying that this
should be done, look at our own interpretation. Sir, | would submit that there is a lot
much one can improve, because there is a way to get things done under the
provisions. The ten per cent plus or minus is provided only to see that
administrative units are not divided because one wants constituency in a
certain way. That leverage, that cushion is given by the Commission itself. |
compliment the Commission because it has been working day in and day out. |
keep in touch with them on day-to-day basis. There are certain difficulties which the
Commission itself cannot do away with, because the Act lays down that the
administrative boundary should be kept intact. Administrative boundary varies from
State to State. In some States, there is Patwari Circle; in some States, it is a
Village; in some States, it is a hamlet; in some States, it is a Panchayat System;
in some States, it is a Block System; in some States, it is Tehsil; and in some
States, it is Mandal system. In such a situation, they go by they consensus of the
associate members. How can we change a particular building block? If the
members feel that village should be the building block, then the Delimitation
Commission goes by it and the village is considered as the building block or the
administrative unit. If it is decided that it should be the Community
Development Block, they adopt the Community Development Block model. It
can be that some associate members may decide that they want to go by the
Patwari Circle, or the Revenue Circle Model. While we need to genuinely sort
out the difficulties put forth by various hon. Members, | think we should
understand the difficulty of the Delimitation Commission also.

| would like to submit before this august House that almost two-third work of
the Delimitation Commission, as pointed out by the Mover of the Resolution, has
been done. There are certain difficulties which even the Delimitation Commission
wants to sort out. Basically, there are four areas. One is the urban-rural dichotomy.
Since the 1971 Census, over a period of 30-35 years, the rural population has
moved out of rural areas. The Census of 2001 shows that a lot of population growth
has taken place in majority of urban cities. When you take population as a
criterion, you get more number of seats in urban centres. To that extent, seats of
the rural areas are reduced. He has cited the example of Bangalore. Right now, we
have 16 seats, not 8 seats, Sir. It is going to become 24 seats. So much
increase, of seats is there in Bangalore city alone. To that extent, the
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seats in other parts are reduced. If we conduct delimitation after ten years, there will
be further shift. If this process continues over two-three times, there is going to
be total unrest amongst the rural areas. So, there is some requirement. How do
you do it? You can points out that. What is the solution? Sir, the problem here is that
in urban areas, density is more, and distances are small. In the rural areas,
population is scattered, and distances are also more. So, we can have a
slightly different criterion. It may be 20-30 per cent more population per
constituency in an urban area, so that there is no large amount of shift or the pull
factor or the push factor towards the urban centre.

that is one factor. Even the Delimitation Commission is also looking into it.
This urban-rural problem is one area. Secondly, Sir, regarding hilly and plain
regions. As you know, hilly terrain is difficult; houses are scattered; vast regions have
to be covered if you equate the population that there should be two lakh per
constituency which is equivalent to the same number in the rural plain areas. Here
also, we need to say that it should be 20 to 30 per cent less per assembly
constituency in hilly regions compared to plain regions so that we can take care
of this. It is difficult to move in hilly regions if you link, put up and together vast
area and put it as one constituency. So, in hilly and plain regions, this is the
second difficulty this part has been facing.

The third is about the North-East. Sir, | would like to submit to the hon.
Members who are well aware that in North-East, say Manipur and Nagaland which
are border States sharing international border with other countries, we have this
problem, in the last 30 years, there is division of States, creation of more
districts, basing on the ethnicity, basing on the particular tribe. For instance, in
Arunachal Pradesh, there are 16 districts. Teach district is inhabited by a
particular tribe. You see, what happens if you truncate the district or if you
change the number of seats in a district, the tribe gets disturbed. They are
saying that their identity is lost; you do delimitation, but don't disturb, what is
called, the district identity where each district is made depending on the
population of the tribals, like 16 major tribes and 16 districts. So, they suggested
to the Commission that don't disturb the existing number of seats per district
because, by doing so—by extending seats from one to the other reducing or
increasing—our cultural identity is disturbed and this is very, very sensitive.
After all, delimitation is done for what? The delimitation is done for the people's
convenience and for the public good. That is why, | think, we need to take
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the sensitivities into consideration and devise a method where the people's
sensitivities and the people's feelings are not hurt, thereby create more
problems, adding to the problems they already have.

Sir, the fourth and the last area, which we have been trying to sort out and
where we have been facing lot of problem, is the tribal and non-tribal areas. Sir,
while doing the delimitation exercise, we have a responsibility to keep the tribal
character of a particular constituency. The Constitution also recognises special
tribal areas and the Government of India spends lot of money on tribal sub-
areas because tribes are characterised by specific area. So, | think, we need
to take into consideration these sensitities, the character of the tribal
constituencies, the special difficulities of hilly regions and the feelings of the rural
population. But, Sir, what is the solution? This issue has been deliberated in
consultation with the hon. Law Minister and with a large number of people's
representatives who come to our office and express this problem and who have
given in writing to the Prime Minister, to the Delimitation Commission and to the
associate members, giving a copy to us. What we told them was that we
requested the Government to come up with some modification where the
district seats could be frozen as we have frozen the State seats. It is not the
reorganisation of the constituencies. The present exercise of the Delimitation
Commission is that is not the total reorganisation, but it is only to cut and paste
and make the composition of the constituency equi-populous. It is only
rearrangement and not reorganisation, not a fresh exercise, because by an
amendment, this House has frozen the total number of constituencies till 2026
within the existing number. Now, we cannot increase the number, either Lok
Sabha or Assembly seats. Within the total number, we have to do this
rearrangement of the constituencies to achieve the twin objectives of equip-
populous constituences on the one side and giving representation to the SC/ST on
the other - proportionate to their population, basing on 2001 Census.

So, the sum and substance of my submission to this august House, and
through the House to the hon. Minister, is that we have to bring a small
amendment, wherein, the district seats are to be frozen, and with the seats, we
have to make each seat more or less equi-populace. Why am | saying so? Sir,
this has a small limitation, and this may result in small disparity. What is the
disparity? The disparity would be that it will not be equi-populace throughout the
State. It will be equi-populace within
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the State. There may be variation of some seats in the urban and rural areas within the
State, but, that variation, | am sure, you will appreciate was there when the last delimitation
exercise was done. The last delimitation exercise done in 1976, also adopted the same procedure,
same guidelines. But, | would like to submit that by freezing of the seats at the district level, we
need not create this much heartbum, we need not disturb the sentiments of the tribal people, we
need not disturb the geographical concentration of district-wise tribal settlements in the
North-East State, and we need not worry too much that by doing so, the rural
population will be at a disadvantage because, there may be a marginal increase in the
urban centres, but not the extent which is being contemplated at present. So, this is the
small amendment. But there are difficulties in passing this amendment. We have to
amend the Constitution itself because, article 82 of the Constitution of India provides that
throughout the State, the quantum of population should be more or less the same. That
is the prescription. That needs to be slightly modified. We need to go in for a
constitutional amendment. It is not simply sufficient to amend the Delimitation Act.
So, that is the limitation. If the hon. House feels that we have to do the freezing of districts
only after amending article 82 we have to replace the word 'district in place of ‘State". That is
the only amendment which is required to aricle 82 of the Constituton of India, and
subsequently, section 9 of the Delimitation Act, 2003 also needs to be amended.

The third paint is that the hon. Member has mentioned abouit the role of the associated
members. Sir, most of the associated members for the lest two years have been looking
at the submissions they are making before the Commission. | may say that it was
observed that most of the associated members are concentrating on their own
constituencies rather than taking the States interest as a whole. That was one of the allegations
made by the non-associated members who also came and placed their views. So, there
was a consensus that the national parties should have a representation, and at each stage,
they should be heard by the Delimitation Comission to take care of the feelings of the non-
associated members, who did not have an opportunity to place their difficulties before
the Commission. | agree with the hon. Member who moved the Resolution, Shri V.
Narayanasamy, that the associated members should be given more importance. It is not
only the question of recording their views as a dissent note, but it should also be gone into
in letter and spirit because they do represent the people, and they could have received a large
number of representations before the Commission.
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Finally, in States like Chhattisgarh, Uttaranchal and Jharkhand, the three
newly formed States, what happened before the States were bifurcated. The seats of
the two States put together, were allotted to those three States. Now they have
become 6 States. What happened in Chhattisgarh? The Scheduled Tribes seats
are getting less because of demographic reasons, and not because the
Delimitation Commission has done something wrong. The Scheduled Tribes
seats are calculated by a specific formula. They divide the total population of the
State by the Scheduled Tribes population into total number of seats and
something to arrive at the number of the Scheduled Tribes. So, whereas the
Scheduled Tribes seats are increasing in Madhya Pradesh, the Scheduled
Tribes seats are decreasing in Chhattisgarh. This needs to be corrected. This
disparity needs to be addressed. Had they been taken together, there would not
have been an adverse effect. Because they are bifurcated the Scheduled Tribe
seats are getting reduced in Chhattisgarh. Similarly, in Bihar and Jharkhand,
since taken together, there was no problem. When the seats were bifurcated,
some of the areas were included. The calculation of population has been
done. So, | think, the Delimitation Commission is also expecting a direction
from the Govenrnment that there can be an increase in the SC/ST seats
because of the delimitation exercise, but the existing seats should not be
reduced because it will send a negative message to the tribal areas especially.
So, these are my submission. Sir | would like to sum up by saying that we need to
approach the Delimitation Commission with an amendment to article 82 of the
Constitution saying that the population for each constituency should be, more
or less, the same within the district, not necessarily within the State. Secondly,
there should be a guideline that there can be an increase in the SC/ST seats
because of the delimitation exercise, but the existing seats should not be reduced
because of this problem. Thirdly, having regard to the special problems that
the tribal, the hilly region, the urban and the rural people face, we need to
freeze the constituencies at the district level, and this exercise needs to be
expedited because we are already late by 30 years. | think, the seats reserved for
SCs/STs are to be increased. They have been denied, for the last three
decades, their due shares. With regard to the guideline, we can increase, plus or
minus the cushion to 20 per cent so as to accommodate some of the difficulties.
And fourthly, under any circumstances, whatever the administrative unit may
choose, it should not be bifurcated, it should not be divided and it should not be
trunacted. Taking an overall view, | think, the district freeze would be an ideal
one.
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4.00 P.M.

With these observations, | once again congratulate the hon. Mover of the
Resolution, for bringing before the House such an important Resolution, and |
support this Resolution.

it AefeRTIeT It (Fed UeT) : SUMHART ARG, S ARTIURIT gRT ST
S Hered IR foram 73T B, H IHHT T wweie 9 e § | Rferfees s, s
P TS F MR W B Igudlst &l Yo o) @ 2, 399 Ffeaq w9 4
imbalance g¢11 | RTa=TT gTsaa TRATST B, 81 W Uigele o1 &9 &, olfdh &5 3o 93
2 b T4 F¥Id BT, GHAT IR G871 TR BRI U BiS 1 81 & | gafe Fidea
WY ¥ 39 914 BT &4 &I 3G 07, FSfafficsr swter 1 +ff e a1 v fos T4
&= B fed o 9 g8 @1 o AT 2, SO s anwl | 399 grsae & S
Ahew 7, 9 i fde w31 | H Iarevr & forg #eay uder & IR # frdes o arear g |

[SgwHTEAs (10 NS0 FRI) Freri= gu)

He yeeT H fraarsT Ueh U1 fTer 2, T8l o a9l AIc gIederd &l § | a8l
TR HIC HH B dTell © | HIAT ST TSTeT &1 foTeft, ST8i o1l aa 4 HIS o, a8t 7 |
B 9Tell © | JMaTaT & fadre 3 o &1 # A a7 iR urivor el 5 Wie &3 81l | I8
e w9 I U TR A AN $1 81 | 39 TR [SIAHST HHIRM Pl YAfdar
PRAT AMRY | Y FSFAfeer wHier 7 |1 KigTs W o1t o1 B o &, 399 Hiors
TR B, <l 3R 39 WR @R &3, A1 (MiTaa w9 | 771 a4 84 frerm | 5 &
TRV S 7 @er 2 5 qatR Ioal #§ w3 el ¥ €, S 93 87 7, of e
ST B B | Afe Fate 831 & aRAHT 8 ST $1 AQUS IR ST 8, dl
T &3 BT AT H STAEAT &b AP TIcd 8 b RN ISR Bl Afd TR
e | FiTed wU A I8 Al © |

SUGHIEIE FEIGd, TRV STt 7 S $8 goi1d (AU 8, 9 gl 4 4 @' 4 I8
HE1 11 & b Fata &l & aRH gg Sl & Aevs & JffaR Fgari i) 1
R foran ST =1f3Y | 9 99 910 9 9eHd §, Wlfhe] S 1+ | " H Sl a1d Pl © fh
fratfera airer St weaes 9aw &, $1 W JaaH @I b 9 @1 ST =@1fey drfd
IR RN H I & faR] &1 qqfed it B a6 | 9, S-giifie o1
frata @1 SR <A1 s Sfod T8l 8RN aifd 39 H d 379 & aR ¥ AL, ¥
frafeT &3 & IR d T8 Al | gAY ST BT I8 G qel ST T8l T |
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SURHIIE HeISd, ol MR § I8 F1ae ST a8 § (b 59 3 A7 &3l 4
T TR $Timbalance BT 3R ST H AT Wb 39 IR H A HHm
AR & |

TSI ST 81 A BRA1 AT | Heled, 319 7 31 W9 &1, $9 & fo7g g=yae |

SHRI MOINUL HASSAN (West Bengal): Sir, | rise to take part in the
discussion on the Resolution moved by the hon. Member, Shri V.
Narayanasamy. While | take part in the discussion, | would like to say that | am not
fully agreeing with the Resolution which is already palaced before the august
House, but | must say that there are some valid points in the Resolution which is
moved by my learned friend.

Sir, you know that the Delimitation Act was passed by the Lower House and the
Upper House, and, already, the law has been enacted. The Delimitation
Commission, according to the Act, has already done the delimitation work in
some States, including in my State of West Bengal. Firstly, when the Bill was
introduced in the Lower House, the population basis was 1991. After that, it was
amended. It was decided by both the Houses that so far as the delimitation
was concerned, the population basis would be 2001; after that, the Delimitation
Commission would start their work. | have seen the notification from the
Delimitation Commission that the delimitation exercise in West Bengal, particularly,
which | am very much concerned about, is already over. It is already notified in the
different newspapers and in the Government Gazette also, But | firmly believe that
there is, today, some anomaly in the complete work which they have done.
When we have discussed, in the House, regarding the anomalies of the
geographical situation of a constituency and the voters or the population of a
constituency, there are two or three important factors so far as the population is
concerned. We have seen that in a particular constituency, there are only two or
three lakh voters but in other constituencies there are 13 or 15 lakh voters.
Obviously, it is an important anomaly. This is one of the first anomalies which we
have seen at the time of the discussion, held earlier. We have raised, for
example, two constituencies which are very much known to us, which are situated
in Delhi, Chandni Chowk and Outer Delhi. The difference between these
constituencies is big. So, it is very much necessary to delimit the
constituencies in our country. The last delimitation exercise has taken place four
years ago. It is the right time to delimit out constituencies. But when we discussed
the matter earlier, we
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had discussed the matter in a way that a unique type of delimitation would happen
this time. It would be different from the earlier ones. The constituencies or the
seats so far as the Assembly is concerned, it will be State-wise and so far as the
Parliament is concerned, it will be nation-wise—will not exceed the existing
number, but realignment will take place. This is the unique feature of delimitation
this time, which has already taken place in two or three States. In this regard, |
would like to say that geography is one of the main points. My colleague has
mentioned that in many places geography was not maintained. This is a good point.
Suppose there is a river or there is a hilly area. The people have to cross the river to
goto other places to cast their vote and attend to their constituency works. | think,
this is not considered properly by the Delimitation Commission. Why is it not
done? From my practical knowledge | would say that the Delimitation
Commission, while doing it, does not consult the district Collector also. This
point was raised repeatedly at the meetings of the Delimitation Commission.On
behalf of our party, the Communist party of India (Marxist), we have written
several letters to the Chairman of the Delimitation Commission. As regards my
concern, | would like to say that there is a lot of increase in the development of
science and technology. Sitting right here we must be able to know about the
composition, geopgraphy, population and ethnicity of a remote village of our
country. But | feel that it is not enough. | feel that the local people and the political
parties should be consulted while delimiting or taking a final decision becuase
ours is a big nation with diversity. We must consider this point squarely.

Sir, another point which | would like to say is that so far as the system is
concerned, after the completion of the official work, there is a system called
"public hearing by the Delimitation Commisssion". There is a system that if anyone
appeals before the Delimitation Commission in writing, the Delimitation
Commission will hear their arguments and settle the disputes. We have seen a
newspaper report a few days ago in West Bengal. | would like to cite some
examples before the august House. They organised public hearing. They
organised public hearing at three places to hear the common people. A public
notice was issued in the Press and they had also made an announcement
asking the people to appear before the Commission and make their
submissions. In West Bengal, no public hearing actually takes place. | was
present myself at a public hearing. The hon. Chairman of the Delimitation
Commission, within less than a minute,
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declared as the hearing was completed and the meeting was postponed. | firmly
believe that the procedure or the system under the delimitation provisions
should be reviewed. | would request the hon. Minister to take note of this point.
There is another point, which is already raised here. | would also like to raise
that there is some disparity. The issue of some disparity between villages and
towns, hilly areas and non-hilly areas, North-Eastern States and mainstream
States will come up.

| would like to cite here one example. Everybody knows about Kolkata, the
Capital of West Bengal. Now Kolkata comprises 21 Assembly seats. After this
delimitation, it will be left 2 with only 12 seats. So 9 seats will be reduced. It will
become very difficult to mange the entire population of the Kolkata city. This
disparity is going to come here. | do not know what will happen tomorrow or day-
after-tomorrow, but this type of disparity will certainly be there. That is number
one. Secondly, | came to know from a notification of the Delimitation Commission
that so far as the administration is concerned, they will try their best not to divide
the Constituency into different administrative set ups. At least, our desire is that
there should be Parliamentary Constituency within two sub-divisions. | know that
there is a Parliamentary Constituency in our country which belongs to five districts.
At present, | am saying that they have toppled the entire administrative set up,
district set up and one Parliamentary Constituency belongs, maybe, to two districts,
but belongs to 3-4 sub-divisional set ups. It should be made squarely, |
propose this before the august House. | would like to request the hon. Minister,
who is sitting here, to take note of it and discuss it with the Delimitation
Commission.

One point is about Tribal and non-Tribal areas. In West Bengal, one Tribal
or Scheduled Caste seat was decreased. It is having a big impact on the
downtrodden and backward people. We should take care of it. | am not going into
the details as to why it has been done. But we should take care of it.

My last point is about Associate Members. | had an opportunity to be an
Associate Member of the Delimitation Commission in West Bengal. What is
the role of the Associate Members? They are just spectators. They will only be
giving papers. They will only be giving some suggestions. It has not yet been
decided as to what is the role of the Associate Members in the Delimitation
Commission meeting. | am not agreeing with this opinion that the Associate Member
is only related to his own constituency. Associate
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Members relate to the whole State. They are very much responsible. | firmly agree with
this Resolution that the Associate Member should be a voter in the Delimitation
Commission meeting. With these words, | conclude.

it ST ghTeT AT (TS oI &, feelt) : SR weiey, g9
el & fob TRV S 51 I YSileR gt Ie1 {6 | 39 99 98 781 8, Ud Joigd
UM 2 | T € f6 Us °e 918 i @S B} I8 Hedl {5 7 S0 9w o § 1 U
TRASR B, <fth i1 91 S <l B, 98 91d IRBR STox A1, T § aed1 & | $5
TN 2, S SR T 2 iR S W wnfii § 9 OR W9 H, 9rged a8l 8, S
Ig HE IE ¥, ST 9 $U Uged H ff I@A1 aredm § | S ol A Aey o
THIRie e & forg weT, 98 3% 2 s ifafice g @iy, ddieg=h § 9gd
B ¢ | faoell & IR | M Wi HT, I8 W el | 89 I8 faoel | US1 gY &, B9
S 9T B TS 3R T 50 e B ASTqifered BiRTe sl oY, 319 70 B IR | |
SIAHCIA BFT ST/ B | e =i | Yo UIferaTie &I $3% 3.5 Rd 3 | g
AT B, TIafd 3TSex faeel # 921 ) 32 g # | FADGR AT 2 | TR IS 4
AN & TR B, ITF T&f 21 ARl AR &, 3% [Soatl 20 SRIell #WR 8, ¥a%
# gep Tiferamie FraR & 1 5 SRIel R § | 1 I8 BT SN T 3R 39 W # S
feferficer e amar a1, R e 99RdT 2 3R &1 #3R ¢ iR a1a! YHifie
F4 B, S UHINTC H7¥ &1 1ol 91 87 91 d g8i SIeh” Rt 91 a7 &8 o 3R
I 37 SY? ST $B 39 U4 H oI, I8 U 991 3Aoid A1 AulP I I8 71 &
S AT ST & U ¥ b dN H, S ST 20-20, 25-25,30-30 AT 4 faeel
RIS R & 1 fhdl f T | _d &, S9! I it IR 97 I8 St &R i
FIRAT 7, SD! 7oil § 6 9 99 919 B AW A1 7 A, el 39 99 31 e
STFERT T8 8 | 57 39 R &1 off < e siew Taifige fw 7 ot 391 wigfea
IR &, I WS & 3fER R g3 98 SffeoRded Wi Aed 8, S9 dIvAT |I8d @,
8 I w1 o1 % 740 791l 3, | §9 A1 A 9 AN, TE AT G O T2l
AT | I8 STRad] 81 8, SI1 I 3719 < I8 &, I I Pl AF & {0 § areg T8 g 1 g
S99 914 R 984 9% YavTo1 8 | UoTes 1 82 USITas | 84 gASR 31 &, DR 37T
& oy & T 3 $B HITH HN © iR 3R HIs ¥l ASH! ISP IR 3 T4 e TRE
H ST 8, A1 98 d81 BT g1 JHISET 81 ST 8, SHb el fhdl iR TER 1! Bl
ST IHH AT TS ST Fhel! | G HRT A1 I8 2 76 5 a8
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TR 2, I8 31 TRT e goll © 3R 39 WY & 3iax I8 ol ¢ b <1 TR e
g, S geiface Rumicfes & ok it fefaficem @iied & w1 9= g0 8, 59 ®
RETIR B <MY SF PHCT b 3SR TP d Y] 1T DI IH T el PRI Ab 3R Tl
M T A, Fel B T S | Y31 $© MPs b 1, MLAs & F121, ST THIRITE HraR
2, 9T PR BT AT AT 3R 3T T8 SIHIPR g1 ATo0]d gaTl [ I ofq AT 31cs PR
FIER AN 8 3R I IE YBT ST & [ AT ATST &RIT HRb AT &, Al d I8 P&l © (b 89
$O el A1 % $9 IR 91 BIF aTel &, 89 [t (U I1d He bR MY & AR FH arell
AT TS VBT &, B4 I8 A1 A1 781 8 | H U BICT Al S0/ 59 R ¥ o1 aredl § |
TST ASI-AT HSD ©, BARI (el &, IAT IR &b, T (3R B 53¢ el el Sl
2, 3% ool @l il uTferam™e! Biffe=gu™ a9 dTcl 8, 9 16 3 9 8 U oRb ©, 8 TRW &,
IR 9T 2 B iRl A 2 3R geR Y frersil & | 9917 39 16 4 10 A & a1
DT 6 | 4 SR gl el g3 oY, I A, 319 3=, i 10 A=l T o +11d 371
&, FISTHE 3R Sl &1 $%< facell # e &, Safe siae &1 s3e facel d @Is
Y €1 T8 &, FOE &1 33 Aol 9 s Jdg &1 781 § | 3D a8 RARYR BT, S
T FifFe=UH frelTs 718 2, I9Y $Is 9y 8 781 2 | ST 918 FRYR &1, 51 g
Hife=giRl s 78 2, SUY BIS Gy & € § | SUP 91 /G ol Bl R
fasrara 3 e fean wgt 99 §ot 3R dat s | 33f ovE ok &S wifkegueist
2, § ST@1 T gt TE) o aredr | @1 g8 Rih safig g1 e R fF S A agi 99 &, 98
U IS 3foilg — Al JFATRET Bl TRE, U fSacex SgU a1 I8 ARKTAR R foran fob
31T ST BT ATEd B, B I A & folg IR 781 7 | 39 SR $5 U4 thad HY 3=
oy &, St fpefl 7 fobdl & 3o H fbU 1T € | U8l Ueb Bhfell g3, #IF1 T b Qb
<1 it ¥ | A oRRTY o o At % et S enfiver €, TeiRige St R aiv
I TP BIPR PIs a1 el 8, dl 4 A o1 A1y AT, oifhd SiaRr HHIRE I8
FEdl & 5 § 39 99 F fog R T8 g, Rferfeem wfiem & S 3 dwsi 2, 3 17
PEd 2 b &9 3 719 & fofg a1 21 2 1 3179 3R ART el IR A 8, 1 I8 ST
TE 2 5 &9 S A | 9 33 IfETaR frar R R, ARTIoRE S 7 9 a1 wd 8, §
37T ¥Tee ITb A1 SISl § 3iR AT HRAT § ...(JGEH).... TRRIVER ST, A9 39
I ¥ o1, 9 § A9 A, 314 U e d18 dTfid o dTel 81 319 | 9+ e
TR gfcth S GOl Wed & 9gd | HHR % i 8, R 91d g1l 8, Sl
f I8 ThelIb B B T8 d1 HIRCUH & STATT &1 98l T ¥ | Iab! ol aRfy gl 2,
I8 & 98 TS BRI BT I B 98 T | TR, A TR I8 Uget faeedt # ave
es RIS Bl 21, SBi Ud el JIRKTAR PR ford
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16.3 TRHC H S HIETSUAST 3T 89 I &1 PRTICYUHTST ol 79 I8 &8 faar
1o faeel # gadlst @l U1 g2 R 12 81 SMY | 9, 31 59 a1 IR 954 9% TR © |
3119 BIs A B SV, T 37a9T T I dTfeg fb S MY FAT HE1 9T &, a1
fE=aT=T ATEd B | o IR ql 89 S© RSIaRM < I% ©, 96 UICaRH < 78 © 3R gud
TR THe Qo BTl DI SIETIR BB 31T 39 HIST BT HH BT A8d © | H I8 FHIl
g [ ST |1y d59r! B SR T fiegd 81 BT @R | ARIIORIR S, A9 U
HITT 2 3fIR H AT PR § fob ATRIR | 579 AT dleiil, T 39 I R W SR <41 {6 I A1
g, ST 3T PR X! 8, ReTd BRp ] &, I < [l IRE BT Bl 72 81
2T | TYDT IRFHICR dadl S Al Pl &S T8l 8, Ald AT 39 ART Pl AT Be & 8,
ST gooId &1 § 3R ST q1hd &1 8, S AT Bl HH ol [l ST a1y | 599 Arli 4
Refesic 8 3k I8 I ff 721 81 | 91 21 28R I8f R vads 3 9iC 7, el 9gd
AT AT P RIR © | a9 ool 991 2, 79 ¥ ool 1 /1 Faer 81 U491 © | 39ferg
3179 AT ST T e ) Y A7 SRy Y Y, F TR SN Rl g o o et F )
31Tt aTfR, fosdt oY Rt 3 et T o =R

S TRE W FE I8! & M W 981 1Y 7, FigT Dl BT T A1 B AT ¥
o5 ot 3¢ 391 T, At 718 feefl 2, a1t 971 © | 579 9 faeeh 9=t 2, 99 | &xied
T HREICYUTST BT 4 8 3R S $ T4 A 98 ST Sl & | H 377em e g b i
T RoTeg HRSTCUES a0, SHET T § BRI a7 81 7, 1 freel, % foef a1
S UBR & ITT-NT 5 & AW S I @1 ared ¥, 39 T W qS 9gd e
QRTST B 1 A 09 QR T 2 | 95 GHT F JE T Tl o ¥R ¥ MR A pre ey off
S8 A | S S | el % 9gd WR R AN $E diRiegudSt & T 9 8
ST ST &, ST G <fief & B1aR-34-al, &1 S48 offd Sfl, Sl |l 691 & HWeR 78
19 WY 1. [IE dTel BT M 371 A1, AN Ed o 6 BRIet a1 arel <. Wigderd | g4
TRE A AR T8 THTeT, i fEeell & 98 ThddR A1 32 8, ST 79 TSy et aret
AR TBT YHTL & T A SIET ST A7 | 27t 2.6, 9. Hd &1 T 3% ool arel
TF.%.Tel. W &b A F ST ST o7 | SAfAY I8 i 8ARY 8RIER 2, S 89R 919 8, #
3TN BT § b g1 A1 1 31 TRE I@T Y SR I8 el 8l S |

S81 aTql $ 1Y, 3fd H H I8 Pl Ared § b & AUl Hica=rT ARy | 5
TRTIVTATHT ST BHIR TSR 8 311R H A AT HRa § o6 Sl ard #1712, 9 AT
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TG, TRBR I8 AT | ARV RHedgel |1eq i I8 Jl9[E © 3R H 3971 i greae
qredl § IR I $RaT § & I8 A 740 7 I Fe9d 81 3fR 59 ey H Bl 7 Blg
PEH ALY SBIY | FYATE | 5 B |

it aRerae fag (ERaT) : SuxpvTege S, gvgare | W), # 5 AR St
DI GG ST § b I8 ATST IS & AMA I & Heaqul Heolae Pl fEwHeH & forg
RETE |

AR, T4 ¥ AR 37O GaAT 8, I8 g™l IR & b SIfAHCerT SHied a1 2 |
fSfARC e HHIRM &AM ST 9a¥ JfRehel B &, I8 T8 [ 527 UTerdTHe] 3R BSIRI
AR e BT ASHIHIA | T8 T AT B 2 FORH <21 &1 &% Uil R gaiavs
2, Aifer g it 1 saievs € iR 371 dTel §9Y ¥ ST A1 d18d &, 98 W1 $a1e0S & |
RIS | Y AT 81 a7 &, ST I8 SR8l o1 [ a9l U 81 | 8% U uifelie R
Ya I, 978 VRIRITE 7R | 7@aTg A1 fihx et ST 3 @@y |

H 39 910 B! IRIGT HRAT g 6 IR IWHR 7 fSfaffice wHiem &1 9
I BIE & TS RIS SIS Bl 911 7, RITah! <91 R 7 Sa11 36l Yge e ¢ | s
7 9% oM 2 % 98 Rg & @l &1 WS- Uifalfe RIIH &1 [T 416 < 13
S AIIISTe B9R WA AR AT HeR A T § 98 8 © o fe-faficem aiem & i
HaR 8 3IR B SIS 9 g 781 8 a1fey | § 3o HeAd T8 § | 3R YHIRe Ha”
¥ aIfew I1ge &1, A1 fr I8 8 % I8 O JaR U IR 3iR 10 AR b aRW 3IR Bs
TTu d1 T 2 f5 518t 10 % 10 o B uifetfedd urdt & €, a1 fhe at fesfiom #fdr qih
a1 uiferfefr grm sk uifefefi &1 gevve ugel o g1 SR Sl Har dodr @
IHHT A FSIT BN | 1 369 < B S SAfee s e & a8 781 frerm | srper g
FHHITA &I, Igd S8 USdTgoR] BHSIS Tl §, TRBR ITD! I ol 8, T8 q8fST
TE BN | TEe DI H off T B o 5 Storet A, ARG e ff T ST g 91 &iR 3
I A A | H ) gE <@ © B e wie — g AtaRE we 2, 9r dd
BT BT €, T W TSaATSoR] FISIS 2, T a9 HHIRM ad Al IR <d & 1 TRPR
B A & 5 ITPT AT AT T A1 | BTl aT8% AR H 9! 9gd ISt A 2 {6
T 98 HHRE 7 1§ 9 a1 Bl O TE Bl o &w veiRive da) ) Q=Y uiaR < fon
ST Ao AR 81 | wHer o o JrEaRT # 89 ST § 39 31T Off &1 § | 98
gfeeten BRIRAT A R & 3iR Ufeetap SR AR gfedtad Bl i TS © 3R 96 918
T8 37T T o & 3R TAIRNITE Had Bl HfET gep el bs-Ps aR 8Ri1 & | AT H 3!
I ¥ e T8 § | T, I S HHEA 971 8, TP AT ARG PR 7 e &
fop T T/ 4 U=l UIgelerd 9 75 SP! I8 sUicd el [Hel {6 ST Tw=R 3ih
PIEICYIS F61 &1 ST M1 $97 I8 7 8l b UIYeier iR §¢ ST | I8 U Falis] Tl
el
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ehell | oifehT TE 91 3 et T8 3T, gafery et fob # fabit <fora oot a1t & Reremms §
| 39 FIST § & Bl AT b ST81 SfeTd BT UTgele g7 | A1 ST e [cgudl ge |
dl one section of society has been allowed . 3R I GIYele Tl &, I ISTD!
TR 31tp Aiew Wl 93 Gabell & | Bl s Sifct ST e 781 8, ¥8 By A 31 qsl
TE ST | 3P ST T8 S g RAT AR A H ] gafrn 11 o I8 ot = Y
UIYCIer 81T, 98 Saacll gicdHy &% decIcy el H a-TeR 81 | I8 S1d S © & 318
Al T B, IHPI I AT AR TH=R 37 e ¥ f¥arse 3 that should be the
criteria for each constituency. SRgae v Jfe Brm & 9 & 3fex o
RIS BRI S9H 2/TT YeliSs &IdT © to change the voting strength & &gt
GIYCIeT STeT B 8, Bl &F Bl | ifh gAR &S g 751 f¥fgae a1 € 991 v
IE 2 3R 7 feRRgae o s ft o9 9% <4 ©, just to satisy o ST uifeifedae T
FIT 8N | AT H FeT & AR G A18d] § (6 o9 aa 13- fafces HRM $rM § a9
TP fHdl e @1 W vars T8 8H1 91y &R fefRgae &) eSS i 981 ve+t =iy,
M a8 7 1 fb I B gifetiede Alfed I &9 37U b il Tg B Bl N |

That law should stand.

H Qe 1 3R SR B b A1l $%¢ H ST gTgael URAT & Ia! U aga do!
UTee ¥ | a8t population influx TT 31 7121 912 facer I o1 &g 3R @7 99 1Y,
5 ST gTead @1 JMSSfeT] § IUD! 980 Wakl &1 A1 ¢18del UIYelR $f gcde @1 &
foTT there should be some special provisions. ST ZTgael HIC IS ygel o doI1
ITD! ST 4 YTl 961 & W BRP SN AR A, IHBT 3R 7 81 | 7P forg ST
TS TRIDT G SIY 11 1 BHR TEe @il &4 &l AR RISIE B &, STHT SHbT
ORT %1 et | Q1 81§ $99 U =1 <184 § 1 519 &7 Bl UIgelRI drse el al
I ST T HUR F S TRATST & ITh] I Ul & H1T 7 SISl ST | 3R 396
forg Wrerer MfAs 8 a1 I o S+ © 98 fewed 7 &1, aifh Sue forg aga
TSt A1 53T, 91 Uioiee W) =rell ofR a8 soraT fohue fBam T | S9! dme die
[ERIS I

H Qe 1 3R TS G G 18T g (b 3791 STRIae 71 e a1 & | 39
RT Pl Joulo A aTeR Fbrem & o o1 YRTSe ganm iR Pe1 T fb aw f&ell
T | S P TRATS T &, S SHEARNE TR 3R ERER &, S F8d I {5 89 godlo #
&1 9T 8, <feh STRIad dTell 7 I8 He1 [ I8 |9 fael YRarst 2, safay 3 84 &
SR SR ade F Ut A, S EeY 7 U R ok 9 uRare, SEd 9o
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T | 379 IE fSHiS I3 2 b S0 W | UIYeiR & 99 R HiRTIcY3i™T Tel 975 oY,
S <1 ey B e T & QA1 bR & Ueb R 1 1S Tgerer fAreivi ik gaw ey
BT SIT&T UTYerR Ferll | I8 SARI W9 H 8] IR f&h 519 98 SHHT SH] o1 T, T4
ql I8 ARHE A1 fh A AR RATGRATS & S 81 9 feell TRarsT & o1 TR, 1 3@ 397
SIS AUG[IIC TE1 < DI a1 Hel ST ] 8, 379 Ip] [SUTSd 67 ST 8T § | fora
PRSI 39 e | 7+, That should be on the same pattern Sl AR $f$a1 H &1
8 378 © | There should be no discrimination. 39 ¥<¢ # el &1 UTgelerd 2 a”g
iR foeft @1 20 89 That State should be treated at par. F4ifd I8 e S0 T W
1S TS oY | H 3 91 8 B AU AT FHIG BRAT G | 21 TRII0RATA Sff 7 S 599
foram 2 3fiR S 1 ar+fl aaman w1, <feT 3 Uap a1 STeem dgmn b fS-forficer et
W EH 99 B QX1 B & 3R T8 N M PR I8 8, 98 T & $eXTC A B ALY | I
AT STt 81 |, ST ) 37T B, ifd 31T aTel UTferamic & goiaer gt & 9
R Bl | ST e g, H AP FgaIE a1 g |

SHRI E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, it is really a very
important question on which our hon. Member, Mr. Narayanasamy has come
forward with a Resolution. But, to appreciate the feelings of Mr. Narayanasamy, we
have to go a bit dipper into the history and we have to find out how India or Bharat
has been created. As the Constitution says, it is the Union of States. Therefore, the
States are the Union united together to form India. Article 18(i) stipulates, "Subject
to provisions of article 33, the House of the People shall consist of (a) not more
than 530 Members chosen by direct election from territorial constituencies in the
State, and (b) not more than 20 Members to represent the Union Territories chosen
in such manner as Parliament by law provide."

Therefore, here, two factors are there, that is, the direct election from territorial
constituenceis in the State. The Constitution has come into force long ago and
many times we have amended the Constitution, more specifically, the First
Scheduled, which says about the number of States and also the number of Union
Territories. Now, we have got a number of State. Excepting Sikkim, there is no
expansion of the territory of India. We are having many States. The number of
States has increased.

So, the history shows that when Pandit Jawaharlal Nehru was kind enough
to respect the feelings of Linguistic people and the States were divided on the
basis of linguistic majority, and on that basis, every language
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was respected and the States were also demarcated accordingly. Therefore, the basic
structure is, the States, which are having the linguistic population in that territory, the
linguistic majority of the people who are having a particular language in that particular
territory, that is the basic unit on which India was built up. Therefore, when there is
representation of that particular territory, we are allowing the territory to be occupied
by a lingustic majority and that majority is represented before the House of the
People. Therefore, when the constituencies within the territory are going to be
demarcated, then we have to appreciate whether the linguistic majority or the
linguistic ethnic group is totally represented in the House of the People. Sir, after
for more than 50 years, India has found a very symbolic unification of the States in
another way; the linguistic people have migrated from one place to another and
started to settle in different parts of the nation, so the linguistic differentiation is
gradually going backward and limitation between the people on the basis of language
that demareation is gradually becoming very much meagre, almost invisible. We
cannot even find out what differentiates one India from another Indian. We are
really becoming Indian, we absorb the Indian culture, we do not have any linguistic
barrier between one person and another, and we mingle with each other as true
Indians. A person, who represents a Tamil Nadu's small village of Trivannamalai,
is from Marwari community. He has migrated from Gujarat. And many other
people who have migrated from other States contest Assembly election to
represent that particular constituency. It is very bold enough to say to the public,
"l represent the feelings of people who are living as neighbours to me, therefore, | can
represent their caste in the Assembly. In the same way, Tamilians who have migrated
from different parts of Tamil Nadu have settled in Bhopal or in Delhi or in Kolkata or
even in small vilages of Rajasthan or of Punjab have made themselves as part of
Punjabis or they make themselves as Rajasthanis. There are many people who have
migrated to Maharashtra. | know that even Subramanium, who was a Member of the
Maharashtra Legislative Assembly, became the Finance Minister of that State. A
person who was born in my town Sivaganga migrated and settled in Maharashtra.
He has not changed his name; he actually has forgotten his language, but at the
same time, he has retained his name Subramanium. He represented
Maharashtra, and the biggest commercial State of India was represented by a
Tamilian as the Finance Minister of that particular State. Therefore, this
migration and integration of India is now coming forward. But there is a very ticklish issue.
We should not forget the linguistic demarcation, the territory of the State and
representatives who are living within the State. Sir, just like a family having husband,

320



[ 19 May, 2006] RAJYA SABHA

wife and a child and gradually that child has got three children and in that way
when they are bigger and bigger and larger and larger enough, the same house
has to be divided into three or four or five or ten rooms for their living In the same
way, India as a territory is having many small rooms, hich are the States, which
have to be represented properly. At the same ime, population is also exploding .
Population is the majority which is the language of the democracy. The meaning
of the democracy itself is the people, and the majority of people, and the majority
is to be locked after But, Sir, we are having a deficiency in one way and Tamil
Nadu is one such specific example where the family planning was enforced
throughout by the State the years and, therefore, the population of Tamilians
was reduced in thai State. Therefore, when there was delimitation at an
appropriate time according to the Constitutional mandate, at that time Indiraji had
come forward with notion that we can freeze it instead of losing one or two particular
seats in Parliament to be represented by the Tamilians in Tamil Nadu.

We can have a frozen figure instead of having 40 down to 38. Let us not allow that
39 to be a reduced figure and let 39 be the frozen figure for Tamil Nadu State.
Therefore, we are having 39 linguistic constituencies representing the
Tamilians of a particular territory. But at the same time, population is exploding in
other States. Therefore, other States need some more representation in the
Parliament. But, at the same time, the Tamil territory should also have an equal
representation. Therefore, here is a ticklish issue. Accordingly, we have to find
out a new formula We should take the basic data, ie. 39 constituencies
representing the Tamil Nadu State but, at the same time, if you want to increase the
numbers of Madhya Pradesh, Uttar Pradesh or Punjab or any other State which
is having an exploded population that population should be represented in the
House of the People at the highest level of the Parliamenat, i.e. the Lok Sabha
But, at the same time, we have to find cut a new formula by which constant numbers
should be there. At the same time, there should be some multiplication by
which more number of the representations should also come forward in the
Parliament. It may not be a small thing like having a new construction of the
Parliament, i.e. representatives of the Lok Sabha. When we are discussing about
the women's representation in the legislature, we may be having the feeling that
we have to widen the Rajya Sabha. the inside part of the Rajya Sabha. In the
same way, we can shift it to the Lok Sabha and the Lok Sabha can be shifted
to
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another place, having a wider space. Therefore, space is not important. The space can be
built up. The building can be built up. But the thing is, the aspiration of the people for whom
the State is created, for whom the sovereignty is given, for whom the development is
foremost for a State of this modern nation—all these factors have to be taken into
account. Therefore, we have to calculate according to the needs of the people. The State has
only to look after the welfare of the people and also the nature around them. The nation as a
part consists of a territory where nature is there, natural assets are there, human beings
are there and other living things are also there. Their set up is changing every time. A person
who is living in a city, may not like to be there but he may be migrating to a territory,
which is now classified as a hill station. A person may like to live in a hill station just like Ooty.
But, at the same time, if the population goes futher to Ooty, then, it is highly populated. But,
in the same way, reverse is also happening. Since the villagers are not having sufficient
employment opportuniies, the purchasing power is very low, therefore, they are migrating
towards urban areas. The urban population is increasing. Their developmental
possibilties are much more rather than rural development. They are getting very well laid
roads, they are having electricity, they are having water facilities, they are having security,
they are having police, they are having health facilities, educational facilities job
opportunities, modem education, everything is available in urban areas. But the rural area
is having certain deficiencies. Therefore, migration from one part to another part is also going
on. Therefore, the population is migrating from one place to another place. Vice-versa is
also happening. People are migrating from the urban area to the rural area or from the
hilly areas. Therefore, the constant figure is the number, the territory and the linguistic aspect
only. These three constants should be there. At the same time, there should be proper
representation in the House of the People. Sir, coming to the limitation part of it, the
delimitation is having a mandate by way of the act. Sir, when | was a Member of Lok Sabha,
at that ime, when this enactment came and was debated in the Parliament, we could say
that there was an urgency to pass this enactment because there was a Constitutional
mandate; there should be a delimitation in a particular period. Already, the period was frozen and
subsequently, it cannot be further frozen, only the seats can be frozen but the delimitation
process had to be continued.
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Therefore, there was law passed at that time taking 1971 Census as the basic data.
Subsequently, that was also amended by taking 1991 Census as the basic data. On
that basis now, the delimitation of constituencies, according to Section 9, has been
taken up. Section 9 says, All constituencies, as far as practicable... That—practicability—
is the main proposition that has been taken up. Sub-Clause (2) says about geographically
compact areas. The third one is with regard to physical features, existing boundaries of
the administrative units, facilities of the communication and public convenience. The fourth
one ie., boundaries of administrative units is variable. Many States are coming forward with
new States, new districts, mandals and also Panchayats. Therefore, it is a varying
process. Facilities of communication and public convenience are also varying
according to the developmental pace of a particular State or particular
administrative unit. So, | would like to point out another factor. When
population is increasing in a particular area, we are classifying this as existing
boundaries of the administrative units. The administrative units are having
different categories. A person who is living in a Panychat is having an
administrative system according to the Panchayat Act or Panchayat system.
But, at the same time, when a person who migrated from panchayat to an
urban area where there is more population, they are controlled by Nagar
Palika Act. That means, they have their own system of management. They
have got their own administrative system. Therefore, there are more
opportunities to utilize more wealth of the nation for their purpose. For
example, a person who is living in Delhi utilizing more funds of the nation,
rather than a person who is living in a nearby village. Therefore, the utility and
also the partition take away more slice of the nation's wealth by urban areas. And, a
system has also been created to have more representation, according to the population of
a particular group of people in urban area. They have got their own ward system. They
have got municipalites or corporation. Then, they have got different sectors of
administration — Chairman of their own wards, etc. Therefore, there are more opportunities
for individual or a group of people or majority of people to represent in a particular system. In
urban areas you have got more opportunities. But, at the same time, in villages, they
have got less opportunities. When there is an increase in population, the system of
representation is more when you compare with a system in a village. Sharing wealth of
the nation is also proportionately larger in urban areas when compared to areas where
you have Panchayats or rural areas.
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Therefore, we have to find out in which way the population is satisfied. People
living in the urban areas wanted to grab more funds from the nation's exchequer for
their utility when compared to villages. They have got more amenities. They have
got more banks. They have got more schools. They have got more universities.
They have got more colleges. They have got better transport facilities They have
got better medical facilities. Everything is good in urban areas. Therefore, the
development part of a particular section of population in the urban areas is much
more and they are utilizing more funds of the nation's exchequer when compared
to rural areas. To represent the people, we have created the House of People.
The representation in urban areas is much more transparent. There is more
possibility of representing their grievances, getting more faster development in urban
areas when compared to rural areas. Therefore, the territory is a constant one.
But, at the same time, the population is much larger. | can compare, for the
debate sake, some constituencies. For example, a person contesting from
Villivakkam in Chennai. There, about 23 lakh voters are electing one Member to
the Legislative Assembly,

At the same time, constituencies, like, Mayiladuthurai are having only 1.5 lakh
people. Twenty-three times more people are living in one area. They are also
electing one representative. And, the people in a less populated constituency
also elect one representative. But are we going to divide those twenty-three lakhs,
making 23 MLAs for that area? That means 23 representatives in one urban area will
be grabbing more wealth for that constituency than a single representative who is
isolated in a particular rural constituency. Therefore, we have to devise a certain
formula by which the urban area people, where the population is more, are also
represented properly; and, at the same time, the constituencies which have
less population, but territory-wise are large, are also equally taken care of.

{MR. DEPUTY CHAIRMAN in the Chair]

Therefore, Sir, what i would like to suggest here is that there should be a new
formula. There should be a proper approach by which delimitation is worked out. It
should not be on the basis of a fancy for a particular person, representing a
particular State. If they are having associates representing a particular
Government, they should not be having the course to decide the fate of the
people. | can very well say that a particular party, which represent a particular
State, may find that, in future, they can win if that particular constituency is made
geographically like this—having composition
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of a particular caste, even though it is linear-wise. | can even cite one example
of my own constituency. Nearby, there is one Tiruvadanai constituency. It is a
coastal area. It is having contiguity of two panchayat unions. But, now, they want
to have a delimitation, where it will be extended by more than 60 kms. From North
to South, with a smaller constituency than the present one simply because a
particular caste is going to be represented in a particular constituency.
Therefore, they want to have majority of that caste in a particular area so that they
can win the elections accordingly. This type of thing is creating a doubt on the
delimitation process That is why this resolution has been brought by hon.
Member, Shri V. Narayanasamy simply because the phrase 'as far as
practicable' is used, it should be scientific. It should not be made on the basis of
the whims and fancies of particular Members who are sitting there. It is a very
important thing. It is mentioned in the Constitution also. It is mentioned in article 82,
which says, "The territorial constituencies shall be readjusted by such authority
and in such a manner as Parliament may be law determine". Therefore, the
Constitution has conferred total powers to fix as to what should be the criteria or
as to what should be the formula to be followed by the Delimitation Commission.
Here, | would like to point out the deficiency in the present law where a blank
cheque is given to the Members of the Commission to say 'as far as
practicable'. What is practicable? Parliament has got the right to decide that this is
the formula that we want to give the Delimitation Commission to follow so that a
proper representation to the people is given at the appropriate forum. That should
be the main thing. The phraseology that is used in section 9(a) should be re-
looked. Accordingly, the hon. Member, Shri V. Narayanasamy, has give a
proposition in his Resolution that the Government should look into the practical
difficulties being experienced by various States by delimiting the constituencies.
Apart from the population criteria, topography of the area, ravines, rivers, districts
and communities should also be considered while delimiting the constituencies.

Another point is that the elected representatives who are associate
members should also be provided with voting powers so that their views are
properly represented in the Delimitation Commission. Here, in the first two parts,
he wants to make a proposition to formulate a new formula by which the
Parliament has to give a clear pathway to indicate to the Delimitation
Commission so that a proper representation can be made

325



RAJYA SABHA [19 May, 2006]

and a proper representative capacity can be given to that Commission. Sir, the
Commission consists of members and associate members, but associate
members have got certain rights according to the Delimitation Act which says
that associate members can come forward with certain ideas. | am reading
sub-clause (2)(a):

"The Commission shall (a) publish its proposal for the delimitation of
constituencies, together with the dissenting proposals, if any, of any
associate member who desires publication thereof, in the Gazette of India in
the Official Gazettes of all the States concerned and also in such other
manner as it thinks fit."

Here, an opportunity is given to make it transparent to give the dissenting note. But
what is the use of giving a dissenting note, Sir, when it is not accepted by the
majority? It has to be accepted by the majority. Simply, if it is published in the
Gazette, that does not serve the purpose because the enactment says that you
cannot go in for appeal. When it is notified, they will be calling the objections. The
objections will, again, be dealt with by the same Commission. If that verdict is
given, that is the end of it. Therefore, the dissenting note should be clubbed with
the voting right also; only then, will there be a majority by which a decision can be
taken. That is why, our hon. Member has suggested that the associate member
should have the right to vote, and also by that method, we can take a majority
decision. That majority decision will enable associate members to have their
views, substantiate and justify their views by convincing other members. By
that method, they can get the majority vote and their decision can be the final one.
That finality can be given only when a voting right is given to the associate
members. The associate member cannot be a person only to give a dissenting
note. He should be given an opportunity to participate in the process, to give a
clear verdict in which way the Commission should come forward in the final
report. Therefore, Sir, this power of the associate member should be enlarged,
and for that purpose, a new clause should be added in this particular enactment
which is now enforced in certain States. At the initial stage, it was told that in
certain States, the delimitation process was already over, and it was gazetted.
Even then, Sir, when majority of the States are going in for delimitation, a proper
formula should be given by the Parliament. Therefore, it needs a full-fledged
debate, by way of an official amendment being brought forward
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5.00pP.M.

by the Government to give a position for associate members to have their views and give
them a full-fledged right to vote for taking a final decision.

Sir, |1 would like to make one more observation regarding the formula. As, in the
initial stage, | have submitted that the linguistic majority is the basic criteria on which
States were demarcated, States have their own representation. They have their own
assemblies and their own languages. The language which is used in that particular State
is the official language of that State. Their literature, their scientific literatures, everthing
is made in that particular language. Therefore, a person who has migrated...

MR. DEPUTY CHAIRMAN: Hon. Members, now, it is five o'clock. There are other five
speakers. Then, the Mover of the Resolution has to reply. Thereafter, the Government
has to reply...(Interruptions)...

SHRI V. NARAYANASAMY: Mr. Deputy Chairman, Sir, this Resolution being a very
important legislation, which is concerning all the States and also the Members of
Parliament, | request the hon. Deputy Chairman to consider that it may be carried over
and taken up as a first item in the next Session.

MR. DEPUTY CHAIRMAN: If the House so desires, we can carry this Resolution
over to the next Session.

SOME HON. MEMBERS: Okay, Sir.

MR. DEPUTY CHAIRMAN: Thank you. This will be taken up as a first Resolution in
the next Session. The House is adjourned to meet on Monday.

The House then adjourned at one minute past five of the clock till eleven of the
clock on Monday, the 22nd May 20086.
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